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PART-I

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB
Notiﬁcation- :
The 25th November, 2010

No. 31-Leg./2010.—The following Act of the Legislature of the State of
Punjab received the assent of the Goverpor of Punjab on the 10th November,
2010 and is hereby published for general information :—

THE CHITKARA UNIVERSITY ACT, 2010
(Punjab Act No. 23 of 2010)
- ‘
ACT

to establish and incorporate a University in the State of Punjab to be
known as the Chitkara University, for the purposes of making provisions
for instruction, teaching, education, research, training and related
activities at all levels in disciplines of higher education including
professional, medical, technical, higher and general education and to
provide for the matters connected therewith or incidental thereto ;

Whereas the Chitkara Educational Trust had sponsored and made a
proposal to the State Governtment for setting up a self-financing University in
the State of Punjab on the basis of the Punjab Private Universities Policy,
2010, to make provisions for all streams of education at all levels ;

Whereas the State Government, after due consideration of the said
proposal in the light of the Punjab Private Universities Policy, 2010, has come
to the conclusion that the Chitkara Educational Trust is capable of meeting its
obligation and running the University, and has, therefore, accepted the proposal
for the establishment of the said Private University ;

And whereas in these circumstances, it is deemed expedient to establish
the Chitkara University for the aforesaid purposes.

BE it enacted by the Legislature of the State of Punjab in the Sixty-
first Year of the Republic of India, as follows :—

1. (1) This Act may be called the Chitkara University Act, 2010.

(2) It shall =cme inito force at once.

Short title and
commencement.
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2 In thls Act unless the context otherw1se requrres —

(a)

©
(@)

(e)

)

(fé)

- '(b)

“Academic Council* means the Academic Council of the
University ;. e

£ s ato LTV

authnntr&s” 'means the authorttles oftheU myersrty 2

CHFYe:

“Board of Management means 1he Board of Management of

the_llmver;srty ¥ oy

“camplis” means a contiguous area.within which, the University
is situated ; '

“Board of Studies” means a body, to be constituted by the
Governing Body; |

“Chairian?’ meansthe Chamnan of the Trust ;

“Chancellor;?%means tl;e Chancellor of the University ;

“Chief Finance and Accounts Officer” meains the Chief Finance
and Aecounts @ﬂ’icer of the U mversrty ;

s
EARe Qi Wil TRET

“Dean ' meansia Dean of the Umvers1ty ;

0')‘ -

YOR

5';, 3 5

“Govemmg Body means the Govemmg Body of the University ;

mstltutlon means any mst1tut10n or institute or college or

N academlc centre (by Whatever name it may be called) snuated

@

(m)

)

within the campus and run or managed by the Un1vers1ty :

“prescribed” meéans prescribed by Statutes, Ordinances and
Regulations ; '

“Registrar” means,the 'Regi;_s,_trar of the University ; _

“State- Government” means the Government of the State of
Punjab ;
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(o) “Statutes”, “Ordinances” and “Regulations” mean the Statues,
‘Ordinances and Regulations of the University, made by it undér
 this Act ; B

(r) “teacher” includes Professor, Reader, Associate Professor,
_ Assistant Professor, Lecturer and any other person, imparting
instruction on full time or part time basis in the University or in

' anyofits institutions; '

(q) “Trust” means the Chitkara Educational Trust ;

+ (r) “University” means the Chitkara University, established under

section 3 of this Act ; . ‘

(s) “Vice-Chancellor” means the Vice-Chancellor of the University ;
and

(1) “Visitor” means the Visitor of the University.

3. (1) Thereshall be established a private University by the name of
the Chitkara University in the State of Punjab.

(2) The University shall be run and managed by the Trust in accordance
with the provisions of this Act.

(3) The University-shall be a body corporate by the name, mentioned
in sub-section (1), and shall have perpetual succession and a common seal. It
shall have the power to acquire, hold, dispose of property both moveable and
“immoveable and to make contract, and shall sue, and be sued by the said

name.

~ (4) The headquarters of the University shall be located at Village
Jhansla, Tehsil Rajpura, District Patiala. - - '

(5) The University shali be sglf—ﬁnanced and it shall not be entitled

to receive any grant or other financial assistance from the State Government.

Establishment of
the University.
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Objects of the a2 . The objects of the Umversrty shall be,

University.

i)
(i
(i)
(iv)
)

(W)

to provnde mstructlon teachmg a.nd trammg in higher
education and to make provisions for research,
advancement and dlssemmatlon of knowledge ;

‘to create hlgher {evels of mtellectual abilities ;

to estabhsh state of the art facrhtnes for educatron and
trammg :

.....

education programmes;

to create centers of excellence for research and develop-
ment and for shanng knowledge and its apphcatlon

to estabhsh campus and to make provisions for all the
facilities requrred for the study and stay of the students,

(vii) to do all sgch, acts and things as may be necessary or

desirable to further the objects of the University.

Powers and S. The University shall have the following powers and functions, to be

functions of the
University.

0
)

exercised and performed by or through its officers and authorltles namely —

to make provisions for instruction, teaching and research,
relating to the courses through traditional as well as new
innovative modes includin'g online education modes ;

to conduct and hold exammatlons grant or confer degrees,
dlplomas certificates, awards, grades, credlts academic
distinctions as well as other distinctions and certificates ;

to ‘institute and confer thé designation of Professor,
Associate Professor,‘Assistant Professor; Reader, Lecturer
or any other eqmvalent designation, as may be required :

¥ by the Umvers1ty or its’institutions and to appoint persons
“as'such ;T e i
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(iv) to institute and award fellowships, scholarships,
studentships, as may be prescribed ;

(v) to provide for equi_yalénéé of the degrees, diplomas and
certificates of the students completing their courses
partially or in full, from any other recognized University,
Board or Council or any other competent authority ;

(vi) to provide for dual degree, diploma or certificate vis-a-
_ vis other Universitiés on reciprocal basis ;
(vii) to set-vp central library, departmental libraries, museums
and ahied__matters z
(viii) to demand such fees and other charges, as may be
~ prescribed ; '
(ix) to hold, manage and run fund of the Trust and endowments,
which may be created in favour of the University ;
(x) to institute and confer honorary degrees as may be
p_reScriBed : _ ( 2 ;
(xi) to print and publish Works of aéademic excellence ;
(xii) to take special measures for the spread of educational
facilities amongst the.educationally backward strata of
. the society ;
(xiii) to encourage and promote sports and martial arts ;
(xiv) to create technical, administrative, ministerial and other
" necessary posts and to make appointmenfs thereto ;
(xv) toreceive grants from the University Grants Commission
and other Central or State agencies or any other person ;
(xvi) to receive and accept gifts, donations and to raise loans
and advances ;
(xvii) to undertake research projects on mutually acceptable
terms and conditions in respect of agriculture, industry
and business ; .
(xviii) to provide consultan.cy services ;

(xix) 1o encourage and promote extra-curricular activities for
personality development of the teachers, students and
~ employees of the University ;
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e

{ficers of the
University.

i

PINe e

(xx) to purchase acqulre and t ke on Iease or mortgage any

perty and sell, lease, mortgage,

1mmovable and movable'

' ahenate and transfer any imrniovablé or movable property

belongmg to or VESted m the Umversrty

(xxi). - to prescrnbe:the fee structure for varlous categories of
-students i

(xxzi? to seek collaboration with othér institutions on mutually
' ‘Sacceptable terms and conditions;. .

(xxzn) to fix, determine and provrde salarres remunerations,

honorarla t0 teachers and émployees of the University in
‘accordance with the norms, specrﬁed by the University
Grants Commrssron

(xxzv) to do self~cert1ﬁcatron whlch shall be exempted from

obtammg any permrssron approval license, certificate, no
objectron certificate, authonzatron or any other document
“from the State Govemment or any other body, set-up by

. thé State-Government or under any State Act or Central
“Aktinsofaras itis applicabl'e to the State ;

(xxv) to frame Statutes Ordmances and Regulatrons for carrying

(xxw) to do all such other acts whlch may be necessary or

desrrable to further the objects of the University .

" '~%6. The following shall-be the oﬂ"rcers of the-University, namely :(—

(1) theVrsrtor
(u)iheChancellor
(nz) the Vrce-Chancellor

(iv) the Regrstrar

Ll "?,o',q,—‘{r

“oifw):-the Chref'Fmance and Accounts Officer ; and

(Vl) such other ffice er “of the: Umversrty as may be declared

X"‘

by it by Statutes to be the officers of the University.
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T The Governor:of Punjab shall-be Visitor of the University.

7 (2) The Vrsrtor shall presrde over the convocation of the University
for conferring degrees and drplomas “The Visitor shall have the right to call for
any information relatmg to the affairs of the University.

(3) The Vlsrtor m consultatlon wrth the Chancellor may-cause the
mspectlon scrutmy, mv C 'tlgatron, survey or mqurry or any other such like thing,
to be made by such person; as'hé’ ma>r direct in respect of admirfistrative,
academlc or executive matters of the Umversrty ‘ ' :

(4) The Visitor shall, in every case, grve notice to the University of
hlS mtentlon to cause the mspectron scrutiny, mvestlgatlon survey or inquiry or
any other such llke thmg, to ‘be made, and the’ Umversrty shall appoint a
representatrve who shall be present at such inspection, scrutiny; investigation,
survey or inquiry or any other such like thing, as the case may be.

(5) The Visitor may inform the Vice-Chancellor about the results of
suchi mspectron scrutmy, investigation, survey or inquiry, and the Vice-Chancellor
shall communicate to the Governing Body the views of the Visitor along with
such advice, as the Vrsltor may have tendered and the action to be taken on
such advice. :

(6); The Vlce—Chancellor shall mform the VlSltOl’ about the action taken
or proposed to be taken by the Umversrty w1th respect tothe mspectlon scrutmy,
investigation, survey, mquiry or any other such like thmg, as the case may be

«(7) If the State Government consrders it aproprlate in publlc mterest
to. make inspection, scrutmy, mvestrgatron survey or inquiry or any such like
thing, as the case may be, in respect of any matter relatmg to the University or

its institutions, a reference shall be made by the State Government to the
* Visitor, who will in consultation with the Chancellor, cause the intended
inspection, scrutiny, investigation, survey or such like thing, to be made.

8. (1) The Chairman shall be the Chancellor of the University and in
the absence of the Visitor, the Chancellor shall preside over the convocatlon of
the Umversrty

2) The Chancellor shall be the Chairiman of the Governing Body and
he shall decrde or approve all appomtments ‘iominations, removals, suspensions
_and remstatements of the employees and officers of the University either suo
moto or on the recommeérndation of the concerned authority of the University.

The Visitor.

The Chancellor.
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Y3) The Chiaricellor mayamend or ré’voke any dCOJSlon taken by any
authority. or officer-of the Univesity. ?and may e:,rerclse hxs,powers either suo
mato.or othezwise to doal smooth functlonmg
of the University.

. :(4):The Chancellor shall haye the-power to do all such other acts as
may: be;equu;ed to further the, qb_]eets of the Umvers, ty e and any matter mcrdental
thereto;and the decisions talgenby the Chancellor shall be final and bmdmg on
all concerned of the Unlversuy :

1+ (5) 1fin the opinion oft the Chancellor it is necessary to take rmmedlate
actron, on-any matter for. whrch powers are conferred on any other ofﬁcer or
authority of the Umvprs:ty by:or under this Act, he 1 may take such actlon as he
. deems necessary and shall, thereafter -at the earllest possrble report hrs acnon
to such officer or.autherity, who would have in the ordmary course dealt with
the matter

st Tivs \(.-,_."
rrrrr

i (0)- If in the oplnron of the Chancellor, any decrslon of any officer or
autherrty of the University is beyond the : powers, conferred under thrs Act or
«:Statutes, Ordinances.or Regulations made thereunder oris, hkely to be prejudlcral
to the interest of the University, he shall ask such officer or authorrty to revise
rthe decision within a perlod of fifteen fdays from the date of decision, and in
,case the ofﬁcer or authorrty refuses to Tevise such decision, wholly or partly or
-farls  to take any V'decrsron w1thm a pehod of ﬁfteen days the decrsron of the
Chancellor thereo hall be ﬁnal . :

A (7) If at any trme upon the representatlon made or othewise, it
3 appears to the Chancellor that the Vrce-Chancellor or any other officer of
_the Umversrty, e o :

o { c__l).; X has rnade default in performmg any duty imposed upon him
¢ . underthis Actor. o_therwrse ;0T

(b) has acted in-a manner prejudicial to the interest of the
University ; or

() is mcapable of managing the affairs of the Umversrty, the

ey - Changcellgr, may; notwithstanding the fact that the term of
ez o ethatofficenhas not exprred byan order m wrmng and statmg
: the reasons thergin, require the ofﬁcer to relmqursh his office
from such date as may | be specrﬁed in the order ‘The
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concerned officer shall be deemed to ha,ve relmqmshed the
- office from the specified date: . .

Provided that no such order shall be passed, unless
the grounds on which such action is proposed to be taken
are communicated to that officer and he is given reasonable

1 - opportunity of being heard. ... - - 2

9. (1) The Vice-Chancellor shall be appointed by the Chancellor
from amongst the panel of five: pe’rS‘oifs" recommended by the Governing
Body and shall, subject to’ the provisions of this Act, hold office fora term of
three years : ;

* Provided that tlxe Vice-Chancellor shall continue to hold office even
after the expiry of his term till new Vlce-Chancellor Joms But in any case,
this period shall not exceed one year. .

(2) No person shall be appomted as Vlce Chancellor “unless he
possesses such quallﬁcatlons as may be prescrlbed by the University Grants
Commission or its cquwalent body, created or constituted by thé Central
Government. :

(3) The Vice-Chancellor, shall be the pilncrpal executrve and academrc
officer of the University, and shall exercise general supermtendence and control
over the affairs of the University ‘and shall exécute the decisions of various
authorities of the Uniyers‘ity. '

' (4) In case of absence of the Visitor and the Chancellor the Vice-
Chanceéllof shall presidé‘at the convocation of the Un1Vcrs1ty '

s g

(5 ) The Vice-Chancellor shall exercrse such powers and perform such
dutlcs as may be prescribed. '

; - 10 (1) The Registrar shall be appomted b) the Chancellor from a
panel of three names, recommended by the Governmg Bod) in such manner,
as may be prescribed.

.(2).-"No person shall be. appoigtgd?asyl{egjstrar, unless he possesses
such qualifications, as may be prescribe_d ,b_j,{;_;t,h,e.—,l__l_ulvcrs_ity Grants Commission
or its equivalent body, createdor constituted by the Gentral Government.

(3 ) All contracts shall be srgned and all documents and records shall
be authéfiticated by the Regrstrar on behalf of the’Umversxty

£if d T
| Al

The Vice-
Chancellor.

The Registrar.
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Finance and
Accounts. -

Officer. /5% =t B

Other officers. -

Authorities of
the University

The Goveming
- Body.
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iy The Reégistrar-shall bé the Meniber-Secretary of the Geveming.
Body, the Board of Managemen‘tand Academlc Cotncil, but he shall not have
the; nght to vote. | :

213 }f' :’f' S84 4344

(5) T»he Reglstrar shallexercxse such other powers and perform such
ot.her d;mes -as may. bepgescﬂbgi Meshen

11 (1) The Chlef Fmance and Accounts 01ﬁcer shall be appomted

e o (2) No person sha,llbe quahfied to be appomted as Chlef Fmance and
Aceounts Ofﬁcer, unless he isa: ChanedAccountant :

(3) The Chlef Finance and Accounts Ofﬁcer sha]l exercise such -

‘ —_powers and perfqrm such duties, as may be prescnbed

12 (Ig The Uni

ma appo'ft‘such ,cher ofﬁcers, as, it may

' deem necessary for its functxonmg i i D

(2) The manner. of appomtment of other off' cers of the Umversxty

L 13 The followmg s .
namely — '

) (1) theGovemmgBody,_._‘ it

i) 2. _ anagellnent_i S v
(m) theAngexp}cOounptl,.gnd et o Syendig g

(iv)- such other authorities, as may beﬂeclared by the Statutes to
bexhe authorities of the Umversnty;

followmg persons. namely -;~ Wiclin _ »
(;) the Chancellor, ‘ ',:v,;'Chatrperson :
. d (b) lhe Vlce-ChanceIlor' i Member :

© . Members

mforma' d?ﬁeéfxnolhgy ﬁ’éfm" ¢

g :ou&dé’thegmversuy, rwbes f1

‘ ehemmate’d bythe Chahcellor .
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() - the Secretary to Governmeént of .. Member
~ Punjab, Departmerit of Higher

Education or his representative,

not below the rank of Joint

Secretary ; and "

(g) oneeminent educationist, to be .. Member
/ nominated by the Secretary to
Govemment of Punj ab,
Education in consul{atlon " VA
with the Chancellor

2) The Govemmg Body shall be the supreme body of the University.
It shall exercise the following powers, name‘ly —

(a) to provide general supermtendence and to glve directions
for controlling the functlonmg ofthe Umversxty in accordance
with the Statutes Ordmances and Regulatrons

(b)  toreview the decisions of other authorities of the University
in case, these are not in-conformity with the'provisions of
__the Statutes, Ordmances and Regulations ; -

(c) to approve the budget and annual report of the University ;

(d) to lay down the extensive policies,-to be follewed by the
Umver51ty 2

(&) -t recommend to the Trust, the voluntary liquidation of the
University, if such situation arises when smooth functlomng
of the University does not remain possrble inspite of all
efforts ; and

() to exercise such’ other powers as may be prescribed by the
' Statutes.

R

(3) The Governing Body shallmeetat ;l;eas‘t;,t_\,viee in a calendar year.

(4) The quorum for meeting of the GoVeming Body shall be five.

PR Lo
5. (1) The Board of Management shall conSISt of the following The Board of

Management.
members namely —

EEAIN S

{a) ‘the Chancellor orhlsnommee i Sy l.;éhairper,son.
dnbasai: o ‘the Vice: Chancellor' o ag o ‘Meétber
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e .«;(,C;) “two membgrs pg;;;he
s Trust, to l;gegggmmmd
by the Trust;

(d)  the Director of the'Eoticerned =~ " . , Member—)
‘Directorate relating to education -~
-as representative of the. - <o o
State Govemment, 2 b oP e

/

... Members

(e)

FoaAm | twopersons frorqamongst i s Members
ST theteachers: tobenommat R
bytheTrust and

v ¥ i S ARCHEE sty 4 B :

(g) two tcach;rs to be nommated . Members

BT £

pg\yemgang,ﬁmcnqns o,£tl1e B, 2 d ‘of Management shall be

T Rt Bl )

(3) The BoariisofMéxfagbmenf’sﬁal] ‘meetat: leaﬁ ‘twice in a calendar
year' TR e f‘?’? Mol s B T o :

¢ (4)-The quorum.. for.. meetmg of the Board of Management shall
be ﬁve s oyl

The Academic

Council. -
(d)tﬁvee-Chancellror‘ ... Chairperson
: 1o o8], One eminentacademician; ..., .. Member
o . to be nominated by the E——

State Government as its

£t %f%%ﬁ%% ekt A guimysvoes 2T Ty
. - (" Members

it ..:,é'; LRy ‘;r“»;

Regtdat;gng»and Ordmances co-ordmateandﬁ;g;{e;se:general superv:snon over

A}tw
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(3).-The quorum for meeting:of the Academic Council shall be
such, as may be prescribed.

17. The composition, constitutior., powers and functions of authorities,
declared under clause (iv) of Section 13, shall be such, as may be prescribed.

. 18. A person | shall be dxsquallﬁed for bemg a member of any of the
authonty or body of the Umvers:ty lf he-—

(a)

(b)

(c) ..

(d)

is of unsound m.nd and stands so declared by a competent
court ;

is an undischarged irsolvent

has been convicted of any -offence involving moral

turpitude ;or. ..

has been punished for indulging in or promoting unfair

__practice in the conduct of any examination in any form,

anywhere.

19. No act or proceedings taken under this Act by any authority or
~other body of the University shall be invalid merely on the ground,—

(a)
(b)

(c)

of'any vacancy or defect in the constltutlon ofthe authority
or body ; or

of any defect or irregularity in election, nomination or
appointment of a person acting as member thereof ; or

of any defect or irregularity in such act or proceeding, not
affecting the merits of the'case.

20. Any vacancy, occurred inany authority or'body of the University,
due to death, resxgnatlon or removal of amember or due to change of capacity
- in which he was appointed or nommated shall be fitled up as early as possible
by the authority or body, which had appomted or nommated such a member :

Provided that the person appomted or nominated as a member of any
authority or body of the University on an emergent vacancy, shall remain
member of such authority or body only for the remaining tenure of the member,
n whose place he is appomted or nominated, as the case may be.

“THé authorities or ofﬁeers of the University, may constitute such
committees, as may be necessary for performmg specific tasks by such
committees. The constitution of such commlttees and thelr dutles shall be such,
as may be prescribed. '

Other Authorities

Disqualification
for membership of
an authority or
body.

Acts or proceed-
ings not to be
invalidated by
vacancies.

Filling up of
emergent
vacancies.

Committees.
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- 22:4¢1) The Governing Body may,: from tlme 1o time, make Statutes
or may amend or repeal the same. <

(2) Every Statute or any amendment therem or repea] thereof shall

'requ1rethe approval of thie Chancellor.

3 Subject to the pmwsrons of thls Act the Statutes may pr0v1de for
the fellowmg matters, namely —

(@)

o (B

(c)
" the Registrar and the Chief Finance and Accounts Officer

" officers and tcachcrs and their powers and functions ;

(e)

@

(s
.. forawarding them scholarships and fellowships ;
YL

' of seats

()
(%)
0]

the constitution, })BWerS'and 'ftmctions of the authorities
and such other bodics of the Umversrty, as may be declared
from timeto time ; g

the terins and conditions of appointment of the Vice-
Chancellor and his powers and functions ;

the manncr and terms and conditions of appointment of
and their powers and functions ;

the man ner lerms and condltlons of appomtment of other

the terms and conditions of servrce of employees of the
University ;

; the procedurc lor drbltratlon in case of dnspute between
the Umvers:ty, oﬂ icers, teachers employees and students

vthe confcrmcnt ol honorary degrees

the exem_ptron of students from payment of tuition fee and
the pohcy of adxmssrons mcludmg regulatlon of reservation

the fees to be ch'xrged from students
the. numbcr of scats:in‘different courses ; and

all othcr matters for which Statutes are requtred to be
made under- thxs /\ct ‘ '

(4) After the approvdl of thc Ch ancello - the Statutes of the Umversnty |
shall be submitted to the State Government for its approval.
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(5) The State Government shall consider the Statutes, submitted by
the University, and shall g've its approval thereon with such modifications, if
any, as it may deem necessary and forward the modlﬁed Statutes to the
University, if $o modified. '

(6) The University shall, with the approval of the Governing Body,
communicate its agreement to the modified Statutes as approved by the State
Government, and if it desires not to give effect to any or all of the modifications
made by the State Government, it may give reasons therefor

€ 7) After the Statutes are finally approved by the State Government,
these shall be pubhshed in the Official Gazette of the University.

(8 The Statdtes so made, shall rilotvbeém'ended without the approval
of the State Government within five years from the date of their publication in
the Official Gazette of the University.

23. (1) The Governing Body may, from time to time make Ordinances
or may amend or repeal the same.

(2) Every Ordinance or any amendment therein or repeal thereof,
shall require the approval of the Chancellor. ‘

(3) Subjectto the prowsxons of this Act, the Ordmances may provide
for the following matters, namely :—

(a) the admission of students to the University and their
' enrolment as such ; i

(b) the courses of Stddy, to be laid down for the degrees,
diplomas and certificates of the University ;

(c) the degrees, diplomas, certificates and other academic
distinctions ; :

' (d) the conditions for-award of fellowships, scholarships,
stipends, medals and prizes ; -

(e) the conductof examinations, including the terms of office
and manner of appointment and the duties of examining
bodies examiners and moderators ;

i (f) fees tobe charged for the various courses, examinations,
o degrees and dlplomas of the Umversxty {

(g) the condltlons of residence of the students of the University;

Power to make
Ordinances. .
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(5) The State Government shall consider the Statutes, submitted by
the University, and shall give its approval thereon with such modifications, if
any, as it may deem neeessary and forward the modified Statutes to the
University, ifso modified. ' : :

(6) The University shall, with the approval of the Governing Body,
communicate its agreement to the modified Statutes as approved by the State
Government, and if it desires not to give effect to any or all of the modifications
made by the State Government, it may give reasons therefor.

o 7) After the Statutes are finally approved by the State Government,
thece shall be published in the Official Gazette of the University.

(8 The Statotes so made, shall not‘be'arn'_ended without the approval
of the State Government within five years from the date of their publication in
the Official Gazette of the University.

23. (1) The Governing Body may, from time to time make Ordinances
or may amend or repeal the same.

(2) Every Ordinance or any amendment therein or repeal thereof,
shall require the approval of the Chancellor. ‘

(3) Subjectto the prov151ons of this Act, the Ordmances may provide
for the following matters, namely :—

(a) the admission of students to the University and their
‘ enrolment as such ;

(b) _the courses of sﬁid}g to be laid down for the degrees,
diplomas and certificates of the University ;

(c) the degrees, diplomas, certificates and other academic
distinctions ;
' (d) the conditions for-award of fellowships, scholarships,
stipends, medals and prizes ; v

(e) the conduct of examinations, including the terms of office
and manner of appointment and the duties of examining
bodles examiners and moderators

: (f) fees to be charged for the Varlous courses examinations,
o degrees and dlplomas of the UmverSIty :

(g) the condmons of residence of the students of the University;

Power to make
Ordinances. .
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(4) The University shall, with the approval of the Governing Body,
communicate its agreement to the modified Regulations as approved by the
State ‘Government, and, if it desires not to give effect to any or all of the
modifications made by the State Government, it may give reasons therefor.

(5} After the Regulations are finally approved by the State
Government, these shall be published in the Oﬂ'lcial Gazette of the University.

(6) The Regu]anons so made, shall not be amended without the
approval of the State Government within a period of five years from the date
of their publication in the Official Gazette of the University, however, thereafter
these may be amended by the University at its own level as prescnbed under
this Act. '

25. (1) The University shall be prohibited from conferring any
degrees, not recognized by the University Grants Commission or its equivalent
body, constituied by the Central Government.

(2) Ttshall be mandatory for the University to follow the University
Grants Commission (Establishment and Maintenance of Standards in Private
Universities) Regulations, 2003 or any other regulations, made for Private
Universities by the University Grants Commission or other Regulatory Bodies.

(3) Notwithstanding anything contained in this Act, the University
shall be bound to comply with all the Regulétioris and norms of the Regulating
Bodies and provide all such facilities and assistance to such bodies, as are
required by them to discharge their duties and carry out their functions.

University to
follow Regulations,
etc. of the
Regulating Rodiec

26. (1) The University shall have General Fund to which shall be General Fund.

credited,—
(a) fees and other charges received by the University ;

(b) any income received from consultancy and other work
undertaken by the University ;

(c) bequests,»aohations, endowments and any other grants; and

(d) ﬁind_s a~nd> grants received from any source by the University
~ for _"réSe'aE'réh’ projects from any Government and non-
Government agencies. il
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. ..(G). -for,the payment of cost of capltal and repayment of loans

incurred by the Trust for settmg up and running the Umversrty :
and the investments made therefor ;
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(k) for tne,payment of charges and expendjtixre relating to the

i+ consultancy work'undertaken by the. University ; and

(1) for the payment of any expenditure, salaries, taxes, liabilities
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27. The Umversxtv may have such other funds also, as may be
prescnbed '

28. The accounts of the 1mome and expenditure of the University
shall be audited by the Chartered Accountants of the University and shall be
submitted once in a year by the Chief Finance and Accounts Officer to the
Govemmg Bod y for its approval. o

29. At the begmnmg of each academlc session and in any case, not
later than the 30th day of August of every calendar year, the Umversnty shall
prepare and publish a semester wise or annual, as the case may be, a tentative
Schedule of Exammatxons including vanous academlc act1v1t1es to be cond ucted
at the Umver51ty

Etplanatzon “_“Schedule of Exatinations” mearis a table giving details
about the time, day and date of the commencement of each paper which is a
part of a scheme of examinations, and shall also include the details of practical
examinations.

30. (1) The University shall strive to declare the results of
examinations conducted by it within a period of forty-five days from the last
date of the examination of particuiar course, and shall, in no case, later than
sixty days from such date.

(2) No.examination or the result of an examination shall be held
invalid only for the reason that the University has not followed the Schedule of
Examination.

31. The convocation of the University shall be held in every academic
year in such manner, as may be prescribed for conferring degrees, diplomas,
certificates or any other academic distinction or for any other purpose.

32. If any question arises with respect to the appointment or
entitfement of any person, to be a member of any authority or other body of the
University, the same shall be referred to the Chancellor, whose decision thereon
shall be final and binding.

33. [Ifanydifficulty arises in giving effect to any of the provisions of
this Act, the State Government may, in consultation with the Chancellor, by an
order published in the Official Gazette, make such provision, not inconsistent
with the provisions of this Act, as it may deem necessary for removing the
difficulty.

Other funds.

Annual report,
account and audit.

Examinatioas.

Declaration of
results

Convocation.

Disputes as to the
constiiution of
University
authorities and
bodies.

Power to remove
difficulties.
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* 34. Nosuit or other legal proceedmg s‘lall he agamst any ofﬁccr or

} employee ofthe Umversxty for anythmg, which is done in good faith or intended

to be done in pursuance of the provxsrons of thls Act thE Stamtca, Ordlnancee
or Regulatlons ' :

35. 1 Noththbtandmg anythmg contamed in: thls Act the Statutes,a ;
Ordinances and Regulatxons the Trust may subject to the avallablllty of the

) funds dlscharge all or any of the functlons ofthe UmverSlty for'the purposes

of can:ymg mit the provxslons of thls Act the Statutés, the Ordmances and the -
negulatlons and for that purpose, may exercnse h’poWers and perform
such duties whtch by this Act, the Statutes; ‘the Ordinances and the regulahcms
are to be exercised or performed by any authority or officer of thie University,-
until such authority comes into existence or.officer is appointed.
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